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ment of Industrial Development),
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955: —

(1) S.0. No. 431, dated the 18th
February, 1978, publishing the Tex-
tiles (Production by Knitting, Em-
broidery, Lace Making and Printing
Machines) Control (Amendment)
Order, 1978.

(ii) S.0. No. 829, dated the 25th
March, 1978, publishing the corri-
genda to Nptification S.0. No. 1382,
dated the 22nd April, 1977.

1I. Statement (in English and Hind1)
giving reasons for the delay in laying
the Notification mentioned ai I()
above.

[Placed in Library. See No. LT-

2675/78 to 1 & III.

Annual Report (1977-78) of the Cen-
tra] Vigilance Commission

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): Sir, I beg to
lay on the Table a copy (in English
and Hindi) of the Fourteenth Annual
Report of the Centra} Vigilance Com-
mission for the year 1977-78, together
with a Memorandum explaining the
reasons for non-acceptance by Gov-
ernment of the Commission’s advice
in six cases referred to in paragraph
6.3 of the Report. [Placed in Library.
See No. LT-2676/78]

MESSAGE FROM THE LOK SABHA
The Delhi Police Bill, 1978

SECRETARY-GENERAL: Sir, I
have to report to the House the
following message received from the
Lok Sabha, signed by the Secretary
of the Lok Sabha:

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith the Delhi Police Bill,
1978, as passed by Lok Sabha at its
sitting held on the 24th August,
1978.”
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Sir, 1 lay the Bill on the Table.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE
Recent increase in prices of essential
commodities
SHRI G. C. BHATTACHARYA
{Uttar Pradesh): Sir, I beg to call the
attention of the Minister of Com-
merce, Civil Supplies and Co-opera-
tion to the recent increase in prices
of essential commodities in spite of
anti-inflationary measures adopted by
the Government, causing untold
misery to the people and the steps

taken by the Government in this re-
gard.

[The Vice-Chairman (Shri Shyam
Laj Yadav in the Chair)].
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SHRI G. C. BHATTACHARYA:
Mr. Vice<Chairman, Sir, I am very
happy that Mr, Dharia is here, but I
am very unhappy that he has not
replied to my calling attention mo-
tion because a man of Mr. Dharia’s
standing could not have said what
Mr, Goel has said. I know him for
many years.

Sir, what has been stated has no
relation to the reality of the situation
and the prevailing circumstances.
There is no reality whatsoever. 1 also
regret to say that the House was full
when we were discussing something
else. But when we are discussing
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such an important matter which
affects 65 croreg people, look at atten-
dance in the House., All those mem-
bers of the opposition who were
shedding tears for people are not here
now. I cannot have any objection
but I may draw your attention to
this that how really we are concerned
with the people’s miseries.

Sir, I strongly repudiate the state-
ments given by the Minister of State
for Civil Supplies, because the whole
of it is incorrect. 1 myselt went to
the market yesterday, and I found
that ‘baingan’-—-that is to say, ‘bay-

gun', faa®i w6 o A7 & 2

—brinjals—which were available at
one rupee a kilo are now selling at
four rupees a kilo. Well there is no
vegetable selling at less than three
rupees or four rupees a kilo. The
prices of all the vegetables have risen.
The worst type of rice which was
previously selling at one rupee, or 90
paise a Kkilo, is now selling gt three
rupees per kilo. Similarly, the price
of a reasonable quality of wheat is one
rupee and eighty paise per kildb, and
sometimes two rupees a Kkilo. Then,
kindly come to sugar. The Minister
of State for Agriculture said that after
decontrol the price will come down
to less than three rupees a kilo. He
has said that sugar would be decon-
trolled if the price went beyond Rs. 8
per kg. I challenge the Minister to
go and find it out. Sugar is selling
at Rs. 3.20 per kg. I myself went to
the market yesterday. It was said
that edible oils are available at
Rs. 8/~. It is not available for Jless
than Rs. 11/- or Rs. 12/-. The prices
of other things have also gone up
such as meat—Rs. 12/-; fish—Rs. 14/-;
eggs—Rs. 4.80; new potatoes—Rs. 2.80;
milk—Rs. 3/- and coking coal—
Rs. 13/-. The price of standard cloth
has gone up. When the Janata Gov-
ernment came into power in 1977,
they tried to bring down the prices
and the prices did come down. But
I want to draw the attention of the
Government that since April, 1978,
the prices are going up and up and
are not coming down. What is the
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use of saying that the Government
did something as a result of which
the prices came down last year. The
people will remember what they are
paying today. They will not remem-
ber what the Government did last
year. They will remember at what
price they are getting the essential
commodities today. So, don't give
such figures which will not be believ-
ed and the people will laugh at the
Government and the Government will
lose its credibility. Mr. Dharia as
Minister should not bring our Gov-
ernment to such ridicule.

Mr. Dharia, 1 am posing certain
questions to you. This is a magazine,
known as “Margin” published by the
Nationa] Council of Applied Econo-
mic Research. They have come out
with economic review for the months
of April to June, 1978, Sir, I quote:

“The results of the anti-inflation-
ary measures are being appropriat-
ed by the wholesale and retail
traders and not by the consumer
and there is not a whisper.”

Sir, they say that they are taking
steps. They are very cautious. But
have Governmeni gone into the real
causes? The Council in its review has
said that the anti-inflationary measu-
res are being appropriated by the
whole sale and retail dealers. The
Government is saying that they have
taken anti-inflationary measures. But
the middlemen are eating up every-
thing. Sir, that is the real state of
affairs? 1 am bringing this 1o the
notice of the Government through
you because there are large scale
manipulations of prices by the trad-
ing community. They make and un-
make prices. They have turned even
a situation of glut to their advantage.
This is the opinion of reputed econo-
misty also. If this is the position,
then why are you groping in the
dark? Why don’t you come to the
real problem? The Government is
trying its best, but my friend, Mr.
Dharija, ‘will not try to find out what
the other Ministers are doing, what
good work they have done and what
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they have done about anti-inflationhary
measures. They have done two things.
They have gone in for liberal imports
of consumer goods and critical raw
materials and they have relaxed the
restrictions on internal movements of
certain commodities. I am quoting
from the Finance Minister’s speech.
Mr, Vice-Chairman, Sir, we have good
foreign exchange position. We are
jimporting certain consumer goods and
raw materials to cope with the short-
ages so that the prices may come down
and the misery of the people is lessen-
ed. We have also relaxed restrictions
on internal movements of certain
commodities. It showed some results
in the beginning. But as it is, it is
now proving a great handicap in con-
trolling the prices and wholesellers
and retailers are usurping all these
benefits to the detriment of consumers.
Sir, Mr. Dharia was a great champion
of the public distribution system.
Fortunately, he is here. I want tc
know what has happened to his zeal.
Now, in his latest statement what he
wants tc do are only that for public
distribution system he is writing to
the Chief Ministers. He says that he
is writing to the Chief Ministers to
keep a check on prices. All these
things, Mr. Dharia, do not befit a man
of your eminence or zeal. Do you
think that by writing to the Chief
Ministers you will be able to control
the prices? Then what have you
said? You said, “Cold storage and
godown facilities should be increased.”
Are you not aware that hundreds of
industries have been closed down be-
cause of shortage of power? Ani
you want cold storage and godown
facilities now when there is shortage

of power. Will it be possible? Then
you said, “Cheaper transport”. The
transport rates are going up every
day. Is it practicable to have cheaper
transport? Then you said, “Supply ot
credits and essential inputs at reason-
able rates.” I do not want to say
anything about the supply of credits.
You know that the credits are not
going to the persons who deserve
them,’ Angd the prices of essential in-
puis have gone up. If the prices of
essential inputs have gone up, how
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can you have that remedy to pull
down the prices? Then, what have
“you said? You said, “Direct link for
marketing”’. For how many years
have you been saying all these? Have
you found such things at all to be
effective? Sir, I am quoting from the
speech of Mr, Dharia. Sir, T am sorry
to say that even the plans Tor adding
certain more items to the public dis-
bution system are being shelved. Sir,
when I came to know about it, ] was
very much shocked that a Ministry
which is run by Mr. Dharia, instead
of adding more items to the public
distribution system, is now shelving
the plans to add certain items. (Time
bell rings) I am just completing, Sir.
Then, Sir, what has Mr. Goyal said?
He said that the NCCF would under-
take the distribution of all essentjal
items like pulses, tea and spices in
Delhi from August, 1978, Have you
done it? (Interruptions) No, no. He
said it. He has said those commeodi-
ties prices should be priced at least 20
per cent to 30 per cent lower than the
rates prevailing in Delhi market,
That is what you have said. After
saying that, when I have brought this
Call Attention Motion, yoy don't even
mention it. You say gomething but
do something else. Please don’t bring
this Government to disrepute. This
Government has been voted to power
by the people. Don't play with them.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): That will do.

SHRI G, C. BHATTACHARYA.: Sir,
this is an important subject. Sir, you
are also being affected by price rise
and you know this, when you go to
the market, I know that you don’t
have a retinue of servants to do mar-
keting for you. So, have some sym-
pathy for consumers.

"I‘HE VICE-CHAIRMAN: (SHR1
SHYAM LAL YADAV): You have
covered sufficiently.

SHRI G. C. BHATTACHARYA:
Now, I put certain suggestions for
immediate consideration of Mr. Dharia,
My main suggestion is that you have
td' do something effective with this
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menace of middlemen and retailers.
I am saying that whatever you are
doing is being eaten away by the
wholesalers and retailers and its
benefits are not reaching the consum-
ers. I am sorry to say that the Gov-
ernment has not been able to grasp
that central and main point.

In this connection, Sir, my first
suggestions is that you should do
something to eliminate the middleman
and if the Government fails to do
that even under the stewardship and
leadership of Mr. Dharia, then, 1
think, it will be a bad day for us. I
do not think that there will be a more
competent man than Mr. Dharia who
can do this work. 1 do not know
what has happened to him. He has
become a captive of the trading com-
munity and certain officials who are
in league with them. You cannot go
aheag unless you fight these elements.

(Time bell rings)

Sir, the second suggestion is imme-
diate arrangements for the distriba-
tion of essential commodities through
the public distribution system through-
out the country. I have already enu-
merated the names of some of these
commodities and I do not want to re-
peat them. The only thing that I will
say ig that they should include cereals,
pulses, edible oils and many other
such essential commodities. I know
he had good plans which are now
being shelved. The list should also
include kerosene oil, matches soaps,
exercise books and some other things
like cloth and particularly standard
cloth. The price of cotton iz falling
but the price of standard cloth is
going up.

Thirdly, Sir, steps should be taken
immediately to stop the indiscrimi-
nate supply of money. Every month
the Government are injecting Rs. 100
crores in money supplies but we are
not laking any effective measures to
mop up the additional money supplies.
So, the Government will have to take
suitable and effective measures to
mop up these money supplies by way
of time deposits, sale of gold ete.
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Fourthly, Sir, the main reason for
many ills in our economy in this re-
gard is the fact that we have put cer-
tain Acts in cold setorage, such as the
Essential Commodities Act the Stor-
age Control Order, the Price Display
Order in cold storage. You have not
repealed these Orders and, at the sams
time, you are not effectively imple-
menting them. They remain only on
the statute book and on paper. You
have got some powers with you under
these Acts. For God’s sake use them

effectively. (Time bell rings)
Then, Sir, you should take some
effective measures against hoardineg.

This is also a very imporfant matter.
Raids against hoarding have become
almost nil, Then, Sir,—although 1t
doeg not really concern Mr, Dharia—
1 would appeal to the Finance Minis-
ter through Mr. Dharia that he should
take effective measures for stopping
circulation of black money. These are
the main things which give a handle
to traders and middlement to increase
and manipulate the prices.

Lastly, Sir, I want to suggest that
the public ' sector units should be
allowed to manufacture essential com-
modities in order to meet the short-
ages in their supply. (Time belld
rings).

Sir, I will end by a quotation from
Prof. Ra) Krishna, who has said:

“Even if the Government spends
Rs. 2,000 crores to keep the price
stability of essential commodities
that would be in the overall inte-
rest of the national economy. Untul
this distribution problem can be
solved, the growth problem cannct
be solved.”

So, he has said the real thing. The
whole thrust of the Janata Govern-
ment for a higher growth will be de-
feated if you cannot control the prices
and make the essential commodities
available to the people at a reason-
able price.

o IO FHIT A AW o o
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SHRI G. C. BHATTACHARYA:
Sir, Mr. Mohan Dharia is here and I
would like him to clarify the points.
Mr. Goyal can speak outside before

the public.

TiFE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OFERATION (SHRI MOHAN
DHARIA): Sir, the hon. Member has
raised a matter of great vital impor-
tance and I do share the concern of
the hon. Member. So far as the state-
ment read out by my colleagues is
concerned, T must say that it is a
statement on behalf of the Govern-
ment and I am also equally respon-
sible for the siatement made by my
own colleague.

Regarding this matter, as this
House may be aware, it was just on
the first day when the Rajya Sabha
resumed this time that a Calling At-
tention Notice ¢n the same subject
wag accepted and there was a long
deliberation on this issue. When re-
ference is made o the prices, it is,

of course, in continuation of the
earlier years and I know that there
are certain itemg where the prices

are not yet within the control or
within the recach of the common man.
But ihen, so far as thjg whole issue
is concerned, it shall have to be taken
into consideration in all its aspects
and perspective. If we compare our-
selves with earlier years even when
there wag emersency Sir, in the year
1976-77, the prices had gone up by
more than 12 ver cent during the
emergency. The hon., Member refer-
red to the price of sugar which is
Rs. 3.2, How can we forget that
even though there was emergency
and there were those draconian laws,
in the raonih of August 1976 the price
of sugar was mo.e than Rs. 5 per Kg?

SHRI G C. BHATTACHARYA:
During emergency, those traderg rul-
ed. Don't take the name of emer-
gency. That was for these traders. . .

THE VICE-CHAIRMAN
SHYAM LAL YADAV):
concluce.

(SHR1

Let him

Fl
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SHRI G, C. BHATTACHARYA:
So, don't quote the emergency.

SHRI MOHAN DHARIA.,
% state the facts,

SHRI G, C. BHATTACHARYA:
During emergen.y, these people pro-
fited,

I have

SHRI MOHAN DHARIA: Please
allow me to sreak. Unless you allow
me to speak, how can I reply to your
pointg?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Please allow
him io conclude.

SHR]1 MOHAN DHARIA: I can see
the anxiety of the hon. Member.. .

SHRI G, €. BHATTACHARYA:
I want {0 bLring the menace ot mid-
dlement to your notice; and you will
have to do something to deal with
them effectively.

SHRI MOHAN DHARIA: I agree.
Sir, I was just bringing to the notice
of the House that with regard to the
wheat, rice, sugar and edible oils, if
we compare ourselves just prior to
our taking over charge or even after
taking over, because of past legacy,
we will find that because of certain
positive measures taken by the Gov-
ernment, the pirices of wheat, rice,
edible mis and vanaspati have beén
brought down and these things are
now easily available all over the
countiy. A point was raised regard-
ing the rice. So far as the issue price
of rice is concerned, we have not
raised it. The 1ice is made available
to the people at the issue price on
ration cards. During the last year,
even though we have dezoned, the
wheat issued through the fair-price
shopg is much more than the earlier
years, and that too, at a prescribed
price. Just now I was having a
discussion with the hon. Minister for
Co-operation from Madhya Pradesh
and I wag surprised when he brought
to my notice that rice worth Rs. 20
crores ig lying with the co-operatives
and he was suggested that some
arrangement should be made for its
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purchase; otherwise, there will be a
glut and the society will be doomed.
So, here the question is to take into
consideration the production and the
remunerative price to the producer
and as the hon. Member rightly sug-
gested, we have to see how we can
make it available to the consumers.
It ig in this context that I am very
much emphasising for public distri-
bution system. As I said the other
day in the House, it is not only a
distribution system, it is production-
cum-distribution system. We have to
see what are the essential articles and
commodities required by the common
man and how we can, as far as
possible, produce them in the country
and how we can give remunerative
price fo the producer or to the farmer
or even to the industry wherever it
is being produced, and how we can
make it available at a reasonable
price to the consumer. Here again,
the hon. Member is right that if the
price of inputs ig higher, 1t ig not
possible to make these articles avail-
able at cheaper rates or reasonable
price. This whole scheme takeg that
care and as I had assured the House,
not only that it has gone to the Cabi-
net, but the Cabinet has appointed a
committee of six members under the
Chairmanship of our Defence Minister.

And I am also, of course, a mem-
ber on that Committee and it iz very
much before a Certain Committee, I
have no doubit that as we have assur-
ed to the country, this scheme is not
only the scheme of Mr. Dhana, it is
the scheme of the Government. The
Janty Party and the Government have
pledged 1o the people that public
distribution  system will be made
applicable to the couniry. In this new
Draft Plan Document it has again
been emphasized and I am happy to
state that this production as is re-
yuired for the consumplion of the
common man will be maintained in
the country on priority basis, even
under our Plan development.
Simuitaneously, in the meeting of
the Chief Ministers of the National
Development Counci] held on  20th
March, 1978, again the whole National
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Development Counkil has accePted
that yes, we shall see that this sche-
me becomes operative in the country.
So, now it is a national scheme
and here we have taken care of the
several suggestions made by the hon.
Member. Of course, it will require
some time, I know that, because to
take care of the production for 65
d¢rores of our pdpulation is not a
joke I can understand that the prices
of pulses are yet high.
We are trying to have them
imported but pulses are not
available outside. so, the only course
available is that we should produce
more pulses ourselves. No efforts
were made for a proper research and
development of the  high-yielding
varieties of pulses. We have taken up
that programme in hand,

My friend from U. P. is there. We
have taken up a massive programme for
the production of moong. Sir, Yyou
are also from that area. You
also know that thousands of hectares
are under production of moong today
and the U. P. Government. has given
us 'a good news that it will be produc-
ing about one million tonnes of
moong more this year itself, in the
summer crop. This is how we have to
take up masdive’ programmes: - ol
production and also to take care of
various prices’

SHR,( G. C. XBHATTACHARYA
deﬁleman
ity

SHRI MOHAN DHARIA: A sugges-
tion has'been made regarding the
eioth.
SN

The scheme has been announced by
my colleague, Mr. George Fernandes.
It is suggested as if we are doing
away with the controlleq cloth. It is
not correct. We shall> be producing
400 million rmetres by way of
controlied cloth and we shall- also
take care of the quality of the contr-
otied cioth. The controlled cloth could
mot be popular because no care was
taken -of the quality that was being
M M the people T e

I know it.
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SHRT G. C. BHATTACHARYA: We
are concerned with prices, not with
quality.

SHRI MOHAN DHARIA : We are
conerned with both. The poor people
suffered because of the bad quality.
So, Sir, here the NTC mills will he
producing cloth, taking care of the
quality and also of the price.

Then the charge is made against
the Government that they have taken
unnecessary burden from this  hig
sector. Tt is nog correct. The subsidy
that was paid by the Government for
the controlled cloth even to the private
mills wil] not be given on the quan-
tity of the cloth. That will be met
by NTC in producing controlled cloth.
That will be taken care by other
cloths, except, of course, handlooms.
Handloomg are, of course, not involv-
ed. As the House knows, we are here
to give protection to  handlooms.
Then the additional janata cloth will
be produced through handlooms. Tt
will serve two purposes. One, janata
saris, janata dhptis will be made
available through our distribution
centres and again it will be done
through handloom, so that we can
provide work to the handlooms. So,
we have taken care of the problem
of unemployment and alspg of produc-
tion and it is how we shall make ' it
available through the dxstributlon cen-
tres.

Now my frieng is very wmuch
agitated and rightly se, I am equally
agitated thag it is the middlemen who
are having profits and they are not
allowing the poor people to have it
at the minimum price.

SHRI G. C. BHATTACHARYA:
Both the producers and the consumers.

SHRI MOHAN DHARIA:

Yes,
‘both the producers and- also the
econsumers. Very much right. Sir,

here comes the question of .the whole
agency, the whole system itself.. It
i"* most + unfortunate that  we
have notiso far developed or organis-
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©d our producers ang their co-oper-
atives. Merely 20 miles from Delhi
the very brinjals are available for
less than a rupee per kg. and we
have to purchase them for Rs. 4 per
kg. here, Therefore, I have conven-
ed a meeting of the Delhi authority
and the Chief Executive Councillor
ang this House will again be happy
that by the end of September at least
100 centres will be opend in Delhi.
Then we have a meeting of all these
producers’ co-operatives. We are giv-
ing them all possible facilities includ-
ing the credits required for the trans-
port, for the purchase of vehicles, etc.
and we are trying to do everything so
that the vegetables are produced
round about Delhi and that everyth-
ing is krought to these various cen-
tres. !

At the one end we shall give them
remunerative prices, at the other end
we will take away the huge profits
of the middlemen. This is how several
schemes are being worked.

SHRI G. C. BHATTACHARYA
Why are you confining yourself to
Delhi? What about other places?

SHRI MOHAN DHARIA : I am
confining myself to Delhi  because
Delhi comes under the direct charge
of the Central Government., Other-
wise, let this House not forget—garti-
cularly this House cannot forget he-
cause this is the House that represents
the various Stateg in the country—
that whatever schemes are to be
implemented shall have to be imple-
mented through the State Govern-
ments. I have written to the Chief
Ministers, from whom I have to get
it done. I have given them 3zll autho-
rity, I have given them all powers
under the Essential Commodities Act
and if they are nol co-operative, how
am ] to get it done. Of course, I can
discuss with them, persuade them. write
to them. How am I to make them co-
operate? T have also written letters to
the Chiaf Ministers. You will be
happy to know that from our end we
have left no stone unturned. It is for
the Chi¢! Ministers to get things
implemented. And the Chief Ministers
1095 RS-—12.
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are coming forward. May I quote the
Chief Minister of West Benga] with
whom I have discussed this matter
only yesterday?

SHRI G. C. BHATTACHARYA: Mr.
Dharia you are a member of the Gov-
ernment. The Chief Minister would
have to do what you say. But you
are only making appeals. There lies
the difference. I want Mr. Dharia
to use his power as Central Minister.

SHRI MOHAN DHARIA: My friend
should not forget that we are operating
in a democratic manner ang in g
democracy. Ultimately, it i the dia-
logue which is important it is the
persuasion which is important. I
cannot sack the Chief Minister. 1
do not wish to do it. But there are
some Chief Ministers who are res-
ponding well. We wrote to all the
Chief Ministers about the black-
marketing in cement. But it was
only the West Bengal Government
which came forward and said: “We

. shall take over the distribution of

cement”. And we have told them
that whatever cooperation is needed,
we shall give it to the West Bengal
Government. And yesterday itself
we discussed how that scheme would
be successful. I warned the Chief
Ministers to come forward. But
my friend is under the impression
as if we are a unitary Government, .

SHRI G. C. BHATTACHARYA:
You are,

SHRI MOHAN DHARIA: No, we
are federal-cum-unitary Government.

SHRI G. C. BHATTACHARYA: Mr.
Vice-Chairman, in this way Mr.
Dhria is evading the issue.

THE VICE-CHAIRMAN (SHRI
SHYAM LAIL YADAYV): Please let
him complete. Please take your seat.
You cannot go on like that.

SHRI MOHAN DHARIA: Please
don’t forget that this House is the
Council of States and that you are
representing the States. Pleasg don‘t
forget the aspirationg of the States
and if the Central Government tries
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in any way to interfere in that, it
will not be tolerated. The question
is how to create that sort of demo-
cracy. How can we forget that if
these black-marketeers and hoarders
are to be brought to book, it is not
only policing through the State Gov-
ernmentg that is important; it is also
the involvement of the people? That
effort is also being made. I would
like to appeal to my friends—I am
not appealing to the traders—that if
in your area somebody is not properly
operating, if a dealer of the fair price
shop is not playing the fair game,
why  shouldn’t you mobilise the
people in your area? If he is not
selling the goods at the prices pres-
cribed by the Government why should
not the people, in g peaceful manner—
don’t touch his property, don’t {ouch
his person—organise demonstration
md tell him that he will have to
operate in a fair manner, otherwise
he cannot open his shop. In this
democratic regime, if we want to
exercise our rights, we can do so by
taking the people into confidence in
a peaceful manner. I think it is with
the involvement of the people and
right decisiong that we can find out
the solutions. I am sure my friend,
Mr. Bhattacharya, will appreciate this
approach.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): Mr. Nanda.

SHRI AJIT XUMAR SHARMA
(Assam): Sir,..

THE VICE-CHAIRMAN (SHRI
SHYAM LAI, YADAV): No, please.
That is not the procedure, Mr.
Sharma, you should know the proce-
dure. You resume your seat. I have
called Mr. Nanda.

SHRI LAKSHMANA MAHAPATRO
(Orissa): Sir, I wil speak in place of
Mr. Indradeep Sinha.

SHRI NARSINGHA PRASAD
NANDA (Orissa): Sir, the main
burden of Mr. Dharia’s speech has
been to make a comparison of the
lists of prices that prevailed in the
year 1976-77 with the present market
prices and console himself by saying
that the rate of price rise has been
about 12 per cent and so he has very

v
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much controlled the prices. That is
how we should derive satisfaction
from it. He forgets, Sir, that statis-
tics is like the bathing suit of a
woman which conceals the vitals and-
reveals what is obvious. Statistics
never prove any point. My submis-
sion is that we should be more con-
cerned with what people feel gbout
the prices and what really is their
experience in their day to day life.
Mr. Dharia being very responsive to
the people’s feelingg should respond
to the feelings of the people, what
they actually feel and experienc in
their day-to-day life. When we go to
the market we find that the prices
are rising and soaring. We do not get
essential articles in the market. And if
at al] we get we get them at very
high prices. I know the difficulty of Mr.
Dharia. I know his ming and I do
share this concern about the rise in
prices, I also know that with the gys-
tem of economy as it exists in our
country the rise in prices is
bound to be there. Knowing
this full well, gince we cannot
change the system of economy imme-
diately and cannot have a different
kind of system of economy under
which we can effectively control the
prices, may I make an humble sub-
mission to Mr. Dharia not to carry on
the exercise on the production-cum-
distribution system, as he calls it, for
any longer time but see that it is
immediately implemented? I personal-
ly fee] that with this system of ecc-
nomy, as it exists in our country, it
ig no good crying hoarse to control
prices. Whatever steps you take, the
mind of the business people works so
intelligently that if you go one step
he goeg three steps and trieg to undo
whatever you have done. Therefore, I
personally feel that at least so far as
essential articles are concerned, so
far as those articles which we need
every day to maintain our life are
concerned, we must introduce the
public  distribution system. I will
not go to the prices of each individual
item. 1 dg not want to take the valua-
able time of the House, but I would
expect Mr. Dharig to take stepg be-
fore the tide ebbs. There are signs
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of ebp starting. So I would humbly
submit  Sir, that the hon‘ble Minister
should assure us that instead of carry-
ing on this exercise indefinitely he
should implement his scheme. The
other day he told us that he had pre-
pared his paper. Then another day
he told us that it was going to the
Cabinet. I know the Cabinet gystem
is there and delay is there. But how
long are you going to take? Why not
expedite it? Why not give priority
to this thing? Please remember that
our higher ideas do not concern the
people in general. They are more
concerned with their day-to-day life,
their essential needs. If they go to
the market and find that they do not
get their articles at reascnable prices
they then form their own opinion
. about the government. Therefore, may
I suggest it to Mr. Dharia to see that
he hurries through this process and
gets his production-cum-distribution
sytem through though I partly agree
that the system 1is an improvised
system on the existing system. I
would have very much liked a com-
pletely  public distribution system
from top to  bottom if that were
possible. So whatever is possible for
you to do, please do it as quickly as
possible. And on that if you give us
some assurance that will make us
happier. Flease remember that when
I talk to my children and ask them
to go to the market for some pur-
chases gnd tell them the prevailing
prices as given out by the honourable
Minister in the House and I quote the
official figures, my children tell me
jocularly, “Daddy, if you want to
make purchases, either you purchase
from the All India Radio or from the
Minister who made the statement on
the floor of the House.” That is the

pogition, Therefore, I would
7 p.M. expect the hon. Minister

to give an assurance that
he is going to hurry through this
system and this production-cum-dis-
tribution system is going to be imple-
mented at a very very early date.
These are only a few words I wanted
to add.

SHRI MOHAN DHARIA: Sir, very
constructive suggestions are made by
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the hon. Member. It ig very difficult
to convince the House until and unlesg
the whole system is accepted by the
Cabinet and whatever gystem exists
today, it will be expanded all over
the country. I can assure this august
House today that my effort is  to
hurry up this whole process with all
possible speed. The meeting of the
Sub-Committee was fixed today itself
at 6.05 p.m. but, unfortunately, as
you know...

SHRI NARASINGHA PRASAD
NANDA: You are stuck up here.

SHRI MOHAN DHARIA: ... I am
myself held up here. But I can assure
the hon. Members that I am very
much wedded to this and, as assured,
I shall see that the assurance given
to the House is fulfilled.

SHRI LAKSHMANA MAHAPAT-
RO: Mr, Vice-Chairman, Sir, the un-

ending misery of the greatest
majority of the common people
of our country has been nar-

rated many a time in this House
and on many an occasion T had
the opportunity of participating in
debates on the matter of spiralling
prices. Sir, again Mr. Bhattacharya
gave us an opportunity of speaking a
few words on that. But it is no good
saying how it has come about, how
it has remained and why it has come
about. The reasons for thig rise that
we are suffering from is well known
to Mr. Dharia. He has been preparing
papers not today but even earlier, in
the other Ministry also. But there is
something which we are not able to
understand and we want to have a
clarification on it.

There are two persons who speak
on prices. One is the Minister of
Commerce who is also in charge of
Civil Supplies. And he has to because
the has to supply the things. The
other person is the Finance Minister.
Any day you tune in to the All-India
Radio, the Finance Minister tellg that
things will be very very good in one
or two months. (Interruption) Next
time you tune in, you get Mr. Patel.
He again says that in one or two
months things will be getting right.
So, these one or two months are the
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wordg which Mr. Patel has. But Mr.
Dharia has some other things. He
says that it is g very grave matter.
“I am very much concerned; I have
given the best of attention: we are
trying to do all that is possible in our
capacity.” These are the things he
tells us. Both these important Minis-
ters prepare the Economic Survey
which they have presented to us after
they came into office. There also
they say how things are developing
and they compare the figures of 1976
with the figures of 1977.

He compares with the figures of
1976-77. 1 have also with me these
figures. This is how it is. In the case
of the agricultural produce, the
prices are declining; and in
the case of the industrial pro-
ducts, the prices are rising. They
are steadily rising in the case of the
industrial products and in the case of
the agricultural produce they are
steadily  declining, except for one
item, i.e. pulses. Pulses are the only
item where the prices are rising, so
far as the agricultural -items are
concerned. He has also spoken on
it. Therefore, there is no quarrel
about it. As far as rice is concerned
or wheat is concerned or cotton
is concerned, or tobacco is concerned,
or sugar-cane is concerned, in every
one of these items of gagricultural
produce the misery is that the produ-
cerg think that during the Janata rule
the slogan is ‘Produce and perish’
That is what they have been telling
themselves. ‘Produce and perish’.
It is no longer ‘Produce or perish’. If
you produce, you must also perish. If
it is sugar-cane, you have to burn
it because, otherwise, you cannot pay
for the cutting of it or its transporta-
tion. If it is tobacco, it is the same
thing. Sir, this being the state of
affairs, I want to know what he has
to say about it.

Here is another paper, the Econo-
mic Times which says that the prices
are up by 5 per cent. And this is
based on the calculations of the
wholesale price and the consumer
price indices. Sir, we have been
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saying very often that the consumer
price index is a fraud. It is mnot
correctly depicted. That is not our
opinion alone. It is the opinion of
the other side also. Many Members
from the other side have also said
about it. A Committee is going into
the matter. On thig basis of such
fraudulent consumer price index and
the wholesale price index, it says
the prices have gone up by 5 per
cent. Sir, that was up to March, 1978.
Now, during the answer to the
Calling Attention, Mr. Goel has said
that the general price index now
stands at 186.4, while it was 185.3
earlier. Therefore, by August, ie.
three or four monthg after, it has
risen by 1 per cent. It will rise
further, This is the trend of the
general price index. And here again,
you will see—I do not want to take
much of your time by giving the
figures—the same thing. All these
items of industrial manufacture have
been having a steady rise in prices
and every item of agricultural pro-
duce is having a decline in prices. Sir,
80 per cent of the peoble use indus-
trial goods and alsp ittms of agricul-
tural produce like wheat and cereals.
Eighty per cent are consumers;
twenty per cent may be industrial
producers or agricultural producers,
who can afford to sell their articles.
But, as far as the 80 per ent people
are concerned, they are suffering 2
lot and nothing is being done about
them. Experiments after experi-
ments are being conducted, the latest
being this  production-cum-distribu-
tion system. If you produce, you can
also distribute. But are you having
a control over production? Or, do you
have a control over distribution? And
many times we have suggested to you
to have as much of the products
brought in your custody as possibla
and then distribute. But you have
never done it. Sir, today, the 24th of
August, is the day on which all the
people who are concerned about the
well-being of the jute growers, about
the well-being of the people engaged
in the jute mills, and about the jute
goods, are assembling and squatting
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in front of the Calcutta JCI office, the
Jute Corporation of India office,
~because JCI has come in a big way
into the trade of purchasing jute.

And again, the relative of the jute
mill-owner is the trader in jute. That
is how they are able to corner.

THE, VICE-CHAIRMAN (SHRI
SHYAM LAI, YADAV): That will do,
please.

SHRI LAKSHMANA MAHAPATRO:
That is how the sugarcane got decon-
trolled from the 16th of this month.
Immediately thereafter we are hear-
ing from Mr. Mohan Dharia and other
Ministers that if the price does not
come down and if they do not be-
have well, they will not hesitate to
impose control again. Then, what
is the meaning of decontrolling and

p holding out such a threat? You know
them for all those years. Are they
amenable tg reason? Would they be-
have? And why should they behave?
And why should you expect the Chief
Ministers also to be very much harsh
towards them? Why should they be?
If they are harsh, they will not do
good to themselves or to their party.
That is the whole reason why they are
not harsh. That you must be able to
know. Otherwise, ig it difficult to
procure the maximum and to distri-
bute in the best possible way? It i9
not a difficult thing. But partial cont-
rol or partial distribution, anything
partial is always doing this harm.
Therefore, we have been demanding
for nationalisation of the sugar indus-
try, the jute industry, the textile
industry.

Mr. Bhattacharya  wanted only
cheap cloth but Mr. Mohan Dharia 18
interested to give him through the
NTC not only cheap but a  better
variety of cloth. Sir, have we the
money to purchase it? He is interest-
ed in giving, no doubt, But who will
pufchase it?

Today I have received telegrams
that the teachers and the students
who could not get books or have
class-rooms, joined together, went in
the State of Orissa to different Col-
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lectorates and held demonstrations.
They were lathi-charged and tegr-
gassed. He asks, “Why do you not
organise your people: why do you not
use your strength?” I have done it
myself. I have taken the people with
me. What has happened? Only the
day-before-yesterday, three days’ ago
on the platform of the Berhampur
Railway Station in the district of
Ganjam I met an erstwhile black-
moarketeer whose things we had de-
hoarded and I and other bhoys had
taken charge. He said that the
things that we had dehoarded, had
been returned. Do you know what
has happened? The things we had
seized at that time in fhe operation
of dehoarding, were worth only Rs.
25,000. He said that he was getting
Rs. 85,000. That is what he told me
jocularly. That is what i happen-
ing. Who will face trial? Who will
face all the assault? The police is
for them; the machinery is for them;
sometimes the Ministerg are also for
them and many 5 times the local
ruling party leaders are also for
them. Thig is what we have been
experiencing all these years. That is
the reason why we are not able to
go in for a streamlined public distri-
bution gystem. That we are not pre-
Pared  for. In spite of
a unanimoug resolution of the U.P.
Assembly and the Congress Party.. .

MR. VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Please con-
clude now.

SHRI LAKSHMANA ‘MAHA-
PATRO:.. .for nationalisation of the
sugar industry, you will go in either
for import or try to have bumper
production by hybrid varieties, which
is no solution to this problem. The
real golution is, if you are interested
to be good to the workers, the consu-
mers, the growers in going in for
natjonalisation of at least the textile,
the juie, the sugar and the oil indus-
tries. Then only you can have the
preduce in your hands and you can
easily send it through the distribu-
tion system for the people, the poor
people and the common people, who
are in agony because of the wnrice=~
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rise, so that they get it at the proper
rate, Are you prepared for that?, is
the only question. If that is not
their in your mind, any number of
experiments you make or hold parleys
with the traderg or have talks with
the Ministers, will not help. From
the day you take charge, you get the
Poddars and others who tell you
beautiful words and give you threats
also, and ultimately you switch on to
different experiments, and, therefore,
you will never be able to solve the
problem.

It was so long our
were gaying it or somebody in the
Opposition was saying it. Now it is
the turn of the ruling party. Mr.
Bhattacharya has come forward now
and it may be that the day after, Mr.
Shiva Chandra Jha wil] come for-
ward. It will happen that way. This
ijs one problem which has not been
attended to either by the previous
Government or by the present Gov-
ernment.

SHRI G. C. BHATTACHARYA: It
is not an individual.. .

THE VICE-CHAIRMAN {SHRI
SHYAM LAL YADAV): Please ob-
serve some norms. Don’t get up every
time and start speaking.

SHRI MOHAN DHARIA: Sir, the
hon. Member has raised several
important points. It is very difficult to
enter into a dialogue. So far as this pro-
duction-cum-distribution system is
concerned, it ig only related with
certain articles or commodities. How-
ever it is true that ultimately it is
a question of system, and the hon.
Member has raised several issues as
t0 whether it should be through
nationalisation or some other system.
But I have not doubt that so far as
the essential articles and commodities
are concerned, the commanding
heights of the economy shall have to
be controlled by the Government or
the public sector. There cannot be
two opinions about it. I am very
clear about it in my mind. And un-
less and until those commanding
heights are under the control of the

concern. We
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Government, it will never be pcssible
to discipline the traders or the
profiteers, However, I think it will
require a lot of time to give all
thought to the issue. One thing I can
say is that the agricultural producers
are not getting that justice which the
industries are securing for themselv-
es. And it is true that while the
pricegs of varioug agricultural com-
modities show a downward trend, the
prices of some of the industrial com-
modities have gone up. What are
you going to do? That is the ques-
tion posed by the hon. Member. Of
course, it is very difficult to gay un-
less and until the decision is taken,
but I am very clear that so far as the
essential industrial articles are con-
cerned, we ghall have to utilise the
provisions of the Essential Commo-
dities Act. Ang for this public dfstri-
bution system, certain articles shall
have to be procured from the indus-
trieg directly without bringing in the
middlemen, at ex-factory prices.
Again the question will be, what will
be the ex-factory prices? There also
some pricing will have to be done.
But they shall have to be taken from
the source and (distributed. If we
allow them to go through the middle-
men, again the society will be put to
a loss. Here also, there is again the
guestion of system, of certain new
fiscal and monetary arrangements to
be made. But I feel that the hon.
Member would not like me to go into
that debate today.
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Iz TR HATEEr FT MreFw T
% T IART AT FL FEN & 40, 50
7@z 7 fear M 2 aeg & arAeH

ux wifefafrad  wHadad dar &
FR AT 4z 70 gL AT ®E
& gEw &1 WA E fr oA &q
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[t w=77 9 7]

BFTLY, TrAMAFT A0 T gezres Hufadr
foed 6 wdis ¥ #ar ot S wrw FAT B
TEFT WG G A9 | IR IW F 390
TF 9S4g g | WIW WY Fgq § fF
fea<ay g1 st | FSAad w7 AAT
&% Wi feas {Aee g1 Sual | Twad
fasz g syt gieg fae g1 st
wifgegy fagx & ot ) SwaT F7Y
ga a7 a1 fage g st 4 fawar,
Zray faex g1 At | JW F1 ST, AT
AT AIFAA FT AT TN TZ AT &
Tgdd g &1 Adisr | gifcar a@rge
ANz & 1 SR wg g fF adme
Eagarger qrfedt ¥ w98 1 a9 @@
gt | # goar wrgar § f& qar O®
FUITATET SAad g 7 WY gIer &Y
difsg ) agyn S ¥ sax faar
qg gifman & fafez & | swyrsrandh
g1 facar, @er, wg A4, 63 e,
33 q¢qT, 7 qde ;T 4 R8T TqHT
TeqrgT FIT & 1 WIT IW qIe ¥ gAIR
gTET AR FUE 61§, WE FW E
gg 1200 TI 1 FT &7 97 | 977
SAqT rE argT § ;s a1 R FT
Ir9 1900 TIY &7 & AT | 1S &1
SareT Fgr T g e feagr ) F¥ 7
¥ i ot & 5 w97 &7 39 =g
g1 W A1ad 98 g7 w A g
1T CF SATAZV AT § | AT STy et
SFE A Ay gy FErarfaadz)
TR gy wgr fr avad & uw =me
fas ¥ dgs miftar 3 1 F3© TwwT
faar zov =g & & &t @m
&t Wi gFar | wgw iy Jar greAy
9g F19 Ag1 FX &Far | § 1] Tearas
F1 #g wwar g & 9% § #OS1 w9
FAT QT § | Wilw g 793 TB
gras % fag st faeatt &6 gramat
g Muw famed afmEgan &
AT ATUT AGT HIAT | ATFHT TeqeT wgrey,

{ RAJYA SABHA] to
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&R g3y asy fadzs ag wgar & %
arfaw w1 327 g7 f% &r 49 @@
agr fag \ g 7ar fx wifaw § 60
gfaar g &, &rw 1 9% &8 %
60 ¥ awry sa¥ 40 afaai 7.9
faear agr wiv ug S qEEE §,
favgsc fergrars & wmwmEr
fegrgrara & qohafa &, w77 2 1 ga¥
1€ da 7d g {7 f@aar o fear
st fewaar = foar smg 1 3w T swar
wrgrga e 71 (The bell vings)

s, f@a gy T gagd
TITF F T2 H 5pefl Trae T1gS T F7qT97
f& ¥ TFT FT A WE 17 GIEE
T I %1, TF qede 38 I, 8 ITHE
TH ¥ 931, 9 ULHE TAH 731 & 1 7T gH
7 FaTd f Greraet TIgE F7 A7 qrardy
g ag feem #1 &ar § wix feqm
qTeqw ¥ §9a1 51 ag o fawar g |
fedesr qrzm wime FEfed a1 dF =1
qATEIAL | Fo A QU ar«re ¥ faed
g 74t | "y hfsg @ F7 § W
are & fog gafea T¥gE | o9 =W
F g a1 agars sarar T, wet wgl @
FIUAT ! WeEe WEIedA, AT FT &7
forz a1 ST g 1 W mia fEars &
110 7ar faza a8 @15 § a1 115 8941
F STE FT GITHI 130, 133 ¥7F &
g ¥ Fsgus &1 IfSqQ | 25 TTAT
fafewam qrm A aT gRA ;W@ g 1
f®T =raw gaaT W 9T &1 faa 7@y
g7 fox fowie #91 sa=r =g fas
W@ g ? o Fug 76 wgw faw <@
& 1 3 A & wgws i g W g
& T G FEY & AFTGE FEl §
fo Sevaw Sater € | €€ w7 Tiewus
sarer & a1 fe w&rer a1 wgar g 7
fwara &1 et adi w9S ) fwe sasr
gwar @i ®wgwr f@w <@ g 7
(The be’l rings)
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(Interruptions)

g IeqqAEIA AT, AT A
~ &7 g WIT F 0 Eq F
" gedt et e Sares g
FFT H rar & o7 TiEaT ey qar
a1 FaT ST 9g @Y FT 3T FG6 (F
Az Jae H, Ay e foaar fgegear
#qar giar &, 3aE §FeT A faadT @iz
fad § aar 97 AYAY 3REES Aage
F1 931 gfeargiom FT R E ? wifax
HUF G0 T AT F 98 HiHe aaarn v,
20 ®947 QY & fgara & faqar €ine
e faaar a1 | wr9® W F g @i
FTETH 227947 509 @7 &1 3147, 318 ®9aAT
gfg arr & fgara 8 <9 787 & &g
fise T Frarz ¥ Argg | 6T FAT
-grg oY fF Sw oW 9z mwEEmEa
qIH AT F A & FT AT ARAT &
g ? Owa war g 7

ITEWeAA WErew, 3afaT WO
faaa & o st sfraa £ sravms Tegs,
AR FT TH AT G, FAST T QA
FI1 =31, 71 Frard gadt wgd ar|i ue
fagr ¢ = ifse wrady § fog wrer
Fagr wifgy, wrqsAr qar =fgg, ar
9F1 Y F fag m@-ma F1 wwT
Tifen av gaF fou S A A9
I A1F | BT GLFITFI 24 9 F TEI
Sty qEf 1 qwa @A wrfey &
24 92 & HQT ST HIHFTT A FT
TH AT FT ST AR AET IR (Swaqqy
FT ArTTAF &, SR W I FT ATLATHT
& auw g

# qoar =igar § fF o samas
TR o't eRNie, JEA, AT HIF (29
g1 & Ay v ey SR fead
F1 forzgar< fear § A< s faar g
M fraaimifrar g TR sgaay
agas g % 79T gz #fade § wgr ar

[24 AUG. 1978 ]

to a matter of 37c
urgent public wmportance
drar gqialesa @i & f@ams T8
A [FAT & A(FT TG AT GATS F
TN qiF & TIwd §, ged g,
sATATH fead €, TEEraE g, afars §
SF faars ssowra ger =rfge
gfear Iy famre &w § sgr 60 FI=
FT qrardY § IAFT, fIeawT F1 of1 'y
19 & S "7 &1 7 F faqg mwwa
gfeqrs feegieqom fazew 1 mfrarg
® ¥ AU FAT OO 1 AE4, qE,
Y, qEATE AT ST AeFWT FlaT 2
3T @a HT JAAT F T T HTHT JA7
gonr Aty SisEma-Fu-feedisama
# 7gi vear 5 dz oz fedragmm
ferzn oy fwar sg wfes faesht
F A1 SE AT § I IC IHC A
Far wrfge 1 & stRar £ B owng
g1 garT gAearg wid § A% ¥ o g
g2 qAEATE TIAT §  Wer famrwe
gufad ag wgns gudt fag ad S
afegr afemiic & I=T N
TR ALY TAEITE U1 FT T HATE F
HEHY FT & | I F gAIR qEISardy
Ay =0 ATEAT 7 FEr A7 foF =A< ;A,
B qTY 9T ®IAT AT{Fe FHrar SIvar
§ fadl 1 q@ny adf F¥%ar afsa o
40 FOE M T & =g & N1y §
SA% =g qa7 71 g1 /I E | WA g
qras § <8 § W W9 TT T Srat o
T=GT T E § wAT 8.0 $Hfawe ¥ oy
qEArT & W F A7 WOFT GEHIR FAT
g1 oot qar § § fedr use syadt
FIFAT AL AT | § HIGHT Tx gy
Y efaq wrRar § | FA WO ag
ACFIL T F 741 ¢ W § | F4
Sar Txofag o 7 w97 5 oorf ow
qUSTT A€ Fe qg 1 F@ HGF
qry av TAT T4 BT 2 ) WY WO
Fgar & fa ot fowasit &7 wraeas a=qd
g swwr o famrdl § sifsw o
Tpfiifes sigg afsg



371 Calling Attention
IJUATEAR (=0 TR ATH ART)
7T GH FIA |

T wAAA @ wfEdr ava g
<31 § | w9 W frara ® &2 oww
AT & 1 A Sfraw Foaedr A
frara ¥ Aifwg Az senr Wfaifes
grgg fifsrg | Ao arswe § 0 73
ot ag aewrd & famwmad
a1 garq fag o & 53 a4v fF 997 "9
dar #<r | I Tqaq Il F AAA W@
% 9z 77 AFd & | WIW TS F AT
FET | JAN FZ7 F 9F@T FT IAET
FU AT AAT TEHR FT IAEH 0T
1 g9 Ta¥ wqy fagea & fgaw &
qeds F1 a1 | fgrgeara # fagar o
RS 30 FOT, a3 ACEIT &Y
frerardy iy fr ag =@ IaET A1gT
qF a7 A} €F §F G | ALFIL IAY
I TERT AT AT ITAT WpfAfes
IAET R | FF IF JT AT F ATTAF
FegAi A1, Tar FA ar frarai a1
tegfaifes qrgw 23X w1 qaq 4l T
#qre frarat £ @3 & 70 7 arer
St F gEHTT g7 A4 A9y F wreay
& Jqefy A1 3T ATATT FY AL, FIIAT
#1 qfsq s feedisqu facen & areqn &
adf I a5 o fgrgeAr & 99 vt
F, AT AIT AT H AT WFI §
SAFT WA AT &1 aFAT |

ITARAETA (AT TATRAT ATIT) ©
oq AT @A FA |

st FEITE Wa © FH Fra g w2
frarg vear § 7 grR-ge FAIU
qifgmric & &9 9 a1 WL
qg FIH v T § IH fAQ

[24 AUG. 1978]

————————

!

i

to a matter of
urgent public importance
g5 Ffwg | & ag Frgar § 5 o0
gaTSETdy Aar § fagiw el foeasdr
Tg TN F& g19 T fad § #R
w9 aTET § § 9A% Areqn § fgrgeara
§ afsasr feegleqam faeen &1 a@r
FX | AF W o fawarg g fw
a9 fgrgeare & w0 F @}
FAIT gy el WR Swar F faw
afeas fexdtsawm facen & wreanm
g fyemr &t w®@ AT geand

FAT )

372

isfezam 139 & A ACT AV
g1 IAF AT Ig WE | WIS
FAT AT I ATRARFAALE,
TETr & w7 75 & 1 9w grare &
IR AT H UF 97% 9% T IqF 79
AT w2 7 ¥ 1 fFaral & a@ql ¥
G gt arar i w1 fady F 27w gy
STAT & ) WIIH ATEAA ¥ GAT qgRT
g A fagza g fr oo fra s ga ¥
dar R ardt i F A F9 F A
ar arar § A il F @7yw w7
I | AT AZ & 717 20 79 Fagaa
g1 T v grew 7 fasd ard & F
grq W FW O JEAT 1 X
FAA F oA AEF  FW A gEd
st ¥ arw o AfwF i 1 3@ IF5
¥ @iz & qrw ofgs g a1 g =i
F 1w o1 ufarw 1 | 3afey sraegsar
zq g7 &1 § % ux 39 Arfqa goard
ST arfs 29 @ A FHAT F Fw g
I oaw | FAR WT - TAq F
ux frdzm ag W FAT Figar § 5
qrgaz FFEH raw AT AFaw 793¢
qa7 HX FIA AT AT & AT ITRT AT
gearee Fafadr g, 7 v O a@ ¥
gfeargs 37  ar 4, Ta¥ S97 @y
%37 frmrg <@ | @0 arq § ag wgar
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Argar § i =217 #9959 uw g
THAAL, SAFAID (€A%, TAAIHERA
girfe #1 fgegars M IAT & gwg a7
FT T GXAT AT A &1 AT &K FT AA
FT qFT § AT &Y 57 W F SAAQ
gRT T AFAT § | I wedl F 1A
weq § § ag faday & Figar g 5
arq afsas feegisqw « fgezq #r am
F |

ot Wiga aifear @ Sgadreas S,
qrAATT TaET F J a7d T E A HF
FgA TB 19 qET & S A faw AV A1
g1 SAFJIA F wrava Adi v Argar g,
AT g FAT A13am § fob wewr A
az Aifa @M % o1 qrgar s97 FO
F Arad fFar & IaF g g fawd
St Sfiaw o ArgwEs AW g, IR T
s & F1 g1 ar T & Gd F7 &5,
3T Feqraq A1z I oo F Ry
qIHT FY E, Bar & wywar § 137 foew-
Zrr &1 s & fag -7 Fam aTFT
FI IS 93X, g F&L IZ@Ar | K
max fag & 7z w8 w1 =g 5
g FAl ¥ AR A W@ ATy wrEel
73t 1 oAt X AR § W Aar wrawat
adl @ ST g | g6 g adi +Argy
§ fx IFre AT DN F g 3 gAFT
g w3 w9 Qa7 Grar § o fa arai o7
ag® adf &1 [rAr Arfeq 97 9% =T F+
7w qq7 qrar g # fwey aw A
arg w&l #7 <& § 7 A & g Fray
g F Ard ATAAT & | gRIL §THA
afrmd waw agd B 63 FUE
AN F1 {197 FT ATIEF TEL 3F
Zrw g fzard Sry | 39H g a9 o
F FEAW FT ArAAFAT § | W9 W
q qFF FT, I I FT AT TF TA T
Tegaer fusrrr qft 3@ F1w ¥ gwEr
gedar o7 TFdy & 1 gF @
F qgdm a9 7 Aww 9

R fug 7 oF gawr gfFard sara
agSaar g frgmi 3w d o1 el
Srad &1 wravas FegC 987 F&T
T modr geeres #Afadl ¥ mAEIR
¥ gegd dar wedr §oar =g ?
# 399 g T &7 § FAT AT8AT §
& ot @ eda<fady dar w99 § ar
ST AR FATHEIE T3 & 7% faars
BY [T $I9 ISAT | T L H 29
aay geFrd faai & Y @gaw oA
A7ZF T 1 IAY gW T AR F ara=iq
F4 | F wraar g f& o I oRfoaa
FANNT ¢ & Fgadqd AT g,
TAT IAF TaT FIA F AT IAET
Far FW F A7 geEres &ufaer
IR w1 FAT FEY § T I€T AT
FIW ITQT | TZ AQ aad g
fr fasett &1 #d8Y & wrer ar fah
T FIW T FTE THI ERAT g AT ST 6%
famrz fwar s awar g afss #ox
FE FTAFA FL TqA17 FH FAT §
& gdfoas safediq gz & qarfas
FIHTT FIFATET TG HIT TredaT F7
FTH GIFTT AYT 19 § F A7 | gFaT
Fragr & s&€T FIG1 T1gd § fv 39
& A 1 9T AFE F1 I
adl fear sroar | zEw feo g9 9R
Iw A grarawr aFrAr gen o faw
TTE | gATX A0 &7 =1 § S9H g
g3 T FgAW, 6T FIAT O |
W & weax gATSETE gACS & fag
gH A% wardd, A% F° ;WE FIAC
gz fefaftag &1 '@ § 1 g@R
I FY ST F AN 30 & < fam
%, A% faq gm s 70 @T )
RE: REPLY TO STTARRED QUES-

TION NO. 73¢ ON THE 22ND
AUGUST, 1978

SHRI BHUPESH GUPTA: (West
Bengal): I took permission of the
Chsir to correct the reply to a parti-
cular question and then I wanted to
make a Special Mention. Now, it is



